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Hon'ble MreS K.I, N ic;vi., Member (3)
Hon'ble fir,MeP. lMember (A)
|

Jan fMohdyKhan, aged about 45 years, Sun of Late Shrci
GreNo,2, Head Pest Office Calony,

Shakooi:,f ?y’o did Type II

Jhansie |
i

By Advacate shri R.K.Nigin

#Applicant

Jersus

Caurt

Abhdul

1o Union of India through Director General(Post), New Delhis

2, Post Master General,

§Mra Regiong Agrae

3. Senior Superintmdm&, Post &fice, Jhanainivisi‘on,

Jhansi -
Bsmm.ﬂlﬁ
4
By Amemﬂu&aﬂ

By Han'ble Mr.S.KeI, Nagui, fiember (3)

Shri Jan Mdhd, Khan has filed this Oe.A. sseking

relief to the effect that the impugned order dated 07

copy of which has been a

and the respondents be directed to restore bhe applic

o
back to his sensitive m of NSC chunter in Head

Office with the original

]

(/

CLR
3\.,

¢10,1892_

nexed as annexure A=1, be quashed

A

ant

Post

terure and with conseguential benefits

cespge?d/ -
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which he wauld have drawn ibut for his premature shifting
\
and for debaring fram senﬂ.f.tive post under the impugned

order,

2, As per applicant's case, while he was working

as Postal pssistant at ad Haad Post Office, Jhanei and was

dealing at N,S,C, cmnter,‘ there was same mishap by way of
alleged fraud in respect of warking at that counter anfi the
applicant has been transferred from that NeSeCo cmntel: to
Jhansi Git‘»yzz?’;ica as Postfal Assistant. The applicant being
agorieved by this transfer, has came up thraugh the present

O.As seeking the relief,as menti oned aboye,

3e THE respondents have cantested the case m nily

an the graund that the applicant was transferred fram Jhansi
Head Post Dffice, 8c Jhansi City Pest Office due to depart=-
mental irmegularity done by him ip NeS,C, caunter, It has
been clarified in the caunter~reply that in this fraud matter,
only Sri Virendra Singh and B.K, Khare were faund irvalved
but the applicant had to be shifted on the administratijvo
reasons to work on nm—smS#.tive post because he was found

to have contravens thedq:aittmental rules in the case of

NeSo.Cs, ‘
|

[
4, Heard, the learned caunsel far the rivael ca‘z:-

testing parties and peruSed‘the record,

Se The applicant, 4» per admitted case, has beén
transferced fram Jhensi Wead Post Uffice to Jhansi City ang

thereby no shifting fram ana‘ tan to the other, There is also
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no menﬁm that due to s shifting, he is suffering

anything in his emoluments or allawances, Learned cours el
|
for the applicant has mentioned that this transfer aints

to stigma, To wash ar wither the clauds of stigma, it is

not the praper facume

|
|

6o | For the position as narrated above, we do
not fid:d any good reason to interfere with adminbstrative
departmental crder, The &Ae is dismissed accordinglye.

No ord%r as to costs,
| : %
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